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by completing all the construction in time.
1 hope, it would continue the spirit of
dedication by rectifying the defects and
by bringing the erring performance to
book.

SHR1 BUTA SINGH: 1 am happy the
hon. Member has appreciated the wonder-
ful work done by the DDA during the
Asiad. I want to assure the honourable
House that it will be my endeavour and
that of the team led by the Vice-Chaiman
-of the DDA....

MR. DEPUTY SPEAKER: Fortunately.
you were the Minister in-charge also.

SHRI BUTA SINGH:. .. .to keep up the
spirit and also maintain the quality and
speed with which we were able to get
through the Asiad,

It 1s not our intention to justify any
unfortunate incident that tasks places. But
if you look at the huge programme which
is undertaken by the DDA and look at
the four incidents which took place during
the last ome year or so, it will not be to
the extent that ome can get panicky, As
the hon. lady member has said, there is
nothing to get panicky about it. If you
just look at the figures of our programme,
in 1981-82; it was 20,000 houses:; in 1982-
83, it was 25,000 houses and at the moment
55,000 houses are under construction. To
take up a few instances here and there
and to say that some panic has been creat-
ed will not be justified. T would request
the hon. lady member not to get panicky.
The DDA is very much in the grip of the
situation and we are not letting anything
fo escape our notice.

MR. DEPUTY SPEAKER: She got
‘panicky because the person who died was
a lady.

SHRI BUTA SINGH: Whether it is a
lady or a child or an old man any life
lost during the construction project is a
valuable life lost. To that extent, T share
her anxiety, We will sece to it that such
incidents are pot allowed to be repeated.

She asked about the quality of mixture
being used in the DDA schemes. May T
inform the hon. lady member that there
is a regular material quality control check
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being undertaken in and outside the test
houses by the ITT experts and we are keep-
ing a constant consultation with this ex-
pert body. There is also in the DDA it-
self a quality control cel] which monitors
the quality of various projects under: its

purview,

The incidents which the hon. lady mem-
ber mentioned are not in the north and the
west, One is in the south and the other is
in the north. We do not have any discri-
mination; we look after all cormers of
Delhi and we treat Delbhi as one compact
capital project. Wherever defects are
noticed, whether it is east or west or north
or south, we immediately rush to the spot
and try to rectify the defects,

- SHRIMATI JAYANTI PATNAIK :
What about mixing Badarpur coal dust
with cement?

SHRI BUTA SINGH: As I already
mentioned, we have set up anm  expert
committce both to monitor the  quality
ags well as the cost, etc. This point which
my hon. friend has made will be taken
care of. 1 will ask the expert committee
to go into it,

She mentioned something about the
cement check system, It has receatly
been re-vamped and we are constantly
inspecting the under-weight cement bags.
We are also making random checks, I
can assure the House that we will not
allow anybody to play with the materials
which are stored in our godowns.

13.10 hrs.

The Lok Sabha adjourned for Lunch till
ten minutes past Fourteen of the Clock.

The Lok Sabha reassembled after lunch
at Seventeen minutes past Fourteen of -the

[MR. DEPUTY-SPEAKER in the Chair]
MATTERS UNDER RULE 377

(i) Need to establish on Agricuitu-
ral University at Ochhaghat in Solan.

MR. DEPUTY-SPEAKER: Shri Navin
Ravani. He is not here. Shri Krishan Datt
Sultanpuri. P . F
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(ii1) Demand for re-opening of
Bihar Cotton Mills  Limited, Phulwari
Shariefl, Bihar,
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